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$~67 & 68 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 29.05.2025 

+  CRL.M.C. 3967/2025 & CRL.M.A. 17288/2025 

 JYOTI JAIN  & ANR.       .....Petitioners 

    Through: Mr. Amit Sahni, Advocate. 
 
    versus 
 
 RK STOCKHOLDING PVT LTD     .....Respondent 
    Through: None. 
 
+  CRL.M.C. 3974/2025 & CRL.M.A. 17324/2025 

 JYOTI JAIN  & ANR.        .....Petitioners 

    Through: Mr. Amit Sahni, Advocate. 
 
    versus 
 
 RK STOCKHOLDING PVT LTD      .....Respondent 
    Through: None. 
 

 CORAM:          JUSTICE GIRISH KATHPALIA 
 
 

     

ORDER    (ORAL) 

 

 

1. The petitioners seek quashing of complaint cases under Section 138 

Negotiable Instruments Act and the summoning orders. Earlier, similar 

petitions were dismissed with costs, holding the grounds to be matter of 

trial. Now, on receipt of FSL Report, these petitions have been filed.  
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2. After addressing partly, learned counsel for petitioners seeks 

permission to withdraw these petitions and face trial.  

 

3. Accordingly, both these petitions as well as pending applications are 

dismissed as withdrawn.  

 

 
 

 
GIRISH KATHPALIA 

(JUDGE) 
MAY 29, 2025/DR 
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